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Or.No.1 dated 27.2.2003

Heard Shri R.Panda, learned counsel
QQ{ ﬂUN\ R\’ for the applicant, Grievance of the applicant

/ is that although he has been appointed to the
post of Poultry Attendant in the Office of the
Director, Central Poultry Breeding Farm w.e.f.
11.9.,1998 vide Annesxure-2 he has not been paid
pay and allowance of the scale retrospectively
from the year 1989 in accordance with the

direction of this Tribunal in an earlier O.As
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As the cause of action relates to 1998, it {
is too late in the day to approach this Tribuna
with the said grievance. In the said premises,
we direct the applicant to submit his grievance
as contained in this O.A. before the Respondent
within a pefiod of 30 days from the date of
receipt of copy of this order and on receipt
of such representation to be submitted by
the applicant within the said time-frame,
théy will consider it and dispose of the matter
with a speagking order.

With the above direction, this
O.A. is disposed of at the stage of admission
itself.

Send copies of this order along with
copies of the O.A. to Respondents and free
copies of this order be handed over to the

counsel for the applicant, and Shri A.K.Bose,

Senior Standing Counsel for the Respondents,
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who is present and heard.




